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IN the central adw in I ST Rat Hie trbunal

principal bench : NEuDLLHl

OA No.1113/88

Date of decision; 11.11,1993

Shri B .K. Plehan

Assistant Oirector
yeavers Serv/ice Centre
Ministry of Textiles
Bharat Nagar, Oelhi-llO 052

by Shri K.K. Tiuari, Advocate

VERSUS

Union of India, through

Secretary to Govt. of India
Ministry of Textile
Neu Delhi &

Development Comreissioner
for Handlooma
Udyog Bhavan
Neu Delhi

by Pis. pratiina Mittal* Advocate

ORDER

Shri C«3. Roy. WemberCJ)

Applicant

Respondents

On 10.11 .1993, uhen the case was on Board,

Ms. Pratima nittal, learned proxy counsel for Shri

K.C. nittalf Counssl for the respondents, made a

statement across the bar that the applicant has died

in January, 1993. This case is kept for today for

the Shri K.K. Tivjari, learned Advocate*
n

•-<01 i^hft deeea»>d. Shri Tiwari has confirmed the

death of the applicant on 30.1 .1993. Hence the

Case gets abated. The case is disposed of.

Registry is directed to send the file for record.

CB.K. Singh)
Member (a)

11.11 .93

(C.J/T RoyJ
Member (j)

11.11.93


